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oA 190/93 H Date of order 28,2,95
Veszr Singh : Petitioner
V/s

Shri ll. Vittal and Another: Respondents.
ir, K.5., Sharma : Counsel £or the petitionsar,

Coungel for the respondents,

Mr., K.¥, Shrimal
CORAM
Hon'bls Mr. Gopal Krishna, Member (Judicial)

Hon'kle Mr, O.P, Sharma, Merxber (Administrative)

< PER HOWM'ELE MRE. 30PAL FRISHNA, HAM2ER (JUDICIAL)
Th2 lezrmed counsel for the resypondents hzs
stated thsat th2 order of the Tribunal, passed in OA
no. 190/92 on é.4.94, has been implemented. Thiz Contenpt
Petition is, thsreforez, dismisced. Notices issuzd
stand discharged.,
(G.P.~SQ5RLA) (SUEAL KRISHNA)
MEMEEK(A) HEMBER(JT)
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